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SHRI K. RAGHU RAMAIAH:  Sir,
fts you have  rightly  observed, my 
statement relates to the business dur
ing the next week. So, whatever per
tains to the business during the next 
week, 1 shall communicate it to the 
concerned Ministers.

12.30 hrs.

TOBACCO BOARD BILL—contd.

SHRIMATI  T.  LAKSHMIKANT- 
HAMMA (Khammam): Mr. Speaker, 
Sir, I welcome the  Tobacco  Board 
Bill, 1974.  We have been for many 
years pleading on the  Floor of the 
House for appointment of a Board like 
this. Shri L. N. Mlshra, when he was 
Minister of Commerce  assured this 
House that such a Board will be set
up and now ’this  Bill is before the 
House and we welcome it.  Andhra 
Pradesh has been the largest grower 
of Virginia tobacco. I think, Andhra 
grows more than 80 per cent of the 
total production of Virginia tobacco in 
the country. Even in Andhra Pradesh

the largest quantity of tobacco is grown 
in the district of  Guntur.  The 
tobacco growing agriculturists have a 
number of difficulties and lack of faci~ 
lities as far as growing and market
ing is concerned. I  hope this  Bill 
tries to remove some of these draw
backs.  I request that  some of the 
difficulties that the agriculturists have 
been facing such as payment for their 
produce, or the  marketing of their 
produce or the prices for their pro
duce. I think, in the Bill, certain pro
visions have been made for stabilising 
the prices of tobacco.  Sir, the agri
culturists should be given fertilisers. 
Though the Bill seeks to remedy many 
of the difficulties of the agriculturists, 
still, it is not all comprehensive. There 
is no mention about the purchase or 
the marketing of tobacco.  Now, in 
auction, anybody can go and purchase 
and if they i*U are united, the same 
old difficulties will continue.

Sir, the companies which are in tnis 
trade are exploiting the agriculturists 
to such an extent that payment is not 
nude in tims. I£ tobacco is bought 
this year, most probably, the payment 
will be made next year.  Not even 
half of the payment is made this year. 
The agriculturists are not able to get 
fertiliser on loan. Sir, tobacco is such 
a produce which needs a lot of ferti
liser and fertiliser is not available in 
the open market.  They  have to go 
somewhere and buy fertiliser at an- 
exorbitant price.  So, how are you 
going to remedv the situation’  The 
proposed Board should see that the 
agriculturists are given fertiliser in 
adequate quantities.  Some  facilities, 
should be given so that the agricul
turists are able to get  fertiliser.  I 
think there are  some private com
panies whic*h give fertiliser  on loan— I 
remember one—and they deduct the 
amount at the time of purchasing the 
tobacco. So, you should ctvolve certain* 
things like this so that the agricul
turists are able to get fertiliser. There' 
should also be some facilities for mak
ing  payments.  When  tobacco  is, 
bought, there  should be immediate 
payment, instead of postponing it to 
next year or some other year.



333 Tobacco Board Bill PHALGUNA 9, 1896 (S'AKA) Tobacco Board BiU 234

I am also glad tHat some .provision 
has been made in this Bill for re
search. Tobacco is a produce which 
needs research  from time to  time. 
Improvements can be made.  There 
should also be publicity abroad. This 
is a commodity  which fetches sub
stantial amount of foreign  exchange 
for the country. Wfe now learn—I do 
not know the reasons; the  Minister 
must be able to explain—that there 
has been a fall in demand in the intei - 
national market. I do not know whe
ther it is because the consumption of 
tobacco is coming down. We do not 
grudge about it. But, why has it been 
so?  What are the reasons? Some 
people have been complaining that the 
demand for tobacco has fallen, com
pared to the  previous  years. The 
question is, whether it is only in re
gard to our tobacco.  It is also good 
that the Bill makes provision for pub
licity abroad so that Indian tobacco 
can be exported and we will be able 
to get more foreign exchange.

Sir, another question is, what is the 
Government going to do in regard to 
the private, companies? These private 
companies have not been very clear in 
their dealings, as far as the agricul
turists are  concerned. What is the 
Government going to do?  It is all 
right you have said that the agricul
turists have all to get registered. Only 
when you give a certificate, they will 
be eligible to grow tobacco other-wise 
not. In order to remove the injusti
ces that may be done in this process, 
the  agriculturists who  have  been 
growing tobacco for a long time should 
be allowed to continue growing tab- 
acco and their  requests for issue of 
these certificates should not be re
jected.

I think there is scope for expansion 
also.  After the Nagarjunasagar pro
ject is completed, there will be change 
in production-complex in Guntur in 
respect of tobacco because it will be 
mostly irrigated land and there might 
be charge in production pattern. But 
what about • expanding it to  other 
parts? 1̂1 this had to be surveyed 
and help should be given to the agri
culturists. I welcome this Bill.

The Bill also says that the grower 
should get a remunerative price and 
that there should be no wild fluctua
tions in price. But how are you going 
to do it? You are going to auction and 
the same companies m̂y unite  and 
see that a fair price is not paid to the 
agriculturist. One thing is that there 
should be improved marketing within 
the country. All those clauses  are 
theie.  What is more  important is 
implementation.  You  are  going to 
constitute a board with eminent Mem
bers of Parliament as well as Members 
in the trade and some officers. They 
should  take  suitable  steps.  The 
should take special interest because 
their resources which we see fiom 
the Bill are not much.  They should 
be given more resources and facilities 
to under take the work entrusted to 
them.

SHRI  PATTABHI  RAMA  RAO 
(Rajamundry): Sir, this legislation is 
long overdue. But better late than 
never and I am glad that the Govern
ment had come forward with this Bill 
al least now, to safeguard the interests 
of the farmers; as well a§ persons in 
tobacco trade. Andhra Pradebh grows 
the largest amount of tobacco and thus 
contributes to the Government by way 
of excise and sales tax. So we feel 
that people should be given the benefitg 
they are entitled to. Ai present there 
are a few monopolists who dictate the 
price to the grower w'ho takes all the 
trouble.  The grower parts with the 
commodity at \vhate\ er  price  they 
give. Their iitrtests should be safe
guarded by this legislation.

I have tabled a few amendments to 
make the Bill fool proof and I want 
to refer to them. Clause 6(5) in the 
Bill as is wmded at piesent prohibits 
the full time oificers from undertaking 
any woik unconnected with their 
duties except with the permission of 
the Central Government. In view of 
the provision contained in clause 9(1) 
thereby the Government may dissolve 
the board at any time, such officers 
should be permitted to continue their 
connections, if any, with business con
cerns other than tobacco companies.
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~ TShri Pattabhi Rama Raol 
Suppose they appoint a brilliant law
yer who is a retired fudge and who 
practices in the High Court or Supreme 
Court which does not come in clash 
with tobacco business. If he is asked 
to stop the practice completely and 
serve the Board as its chairman, what 
is his position?  Suddenly alter a 
year or so, if they dispense with his 
services, he will be neither here nor 
there, I suggest that in cuch circum
stances they may be allowed to con
tinue in their own business or calling 
which will not come in the way of 
bis duties as chairman. Or, in the 
alternative, the appointment of these 
officers must bs for a minimum period 
of five years in order to attract excep
tionally qualified persons.  Personally 
I feel that a person who is appointed 
as chairman must have perfect know
ledge not only of tobacco growing but 
also the tricks of the business and he 
will be a good chairman.

I have also given notice of a new 
sub-clause 8(2) (k). Thu reason  is 
quite obvious. It is the general im
pression that certain companies which 
ar« part of the world monopolies are 
controlling the prices of  Indian to
bacco.

With regard to clause 8(2) (h), I 
may .say that the expression ‘promot
ing’ |,ives an impression that at best 
it is an honest endeavour. For pro
per auctioning of tobacco, as envisag
ed undsr action 13, it n essential that 
tobacco must be graded by the farmers 
them.olves. Otherwise there will be 
confusion.  If the farmer does not 
grade the tobacco and sends it in a 
lot in a confused way, the monopolies 
can dictate their own  terms.  By 
making use of this lacuna that it has 
not been properly graded,  he will 
put up any price that suits him. That 
way the grower may lose. If grading 
is done at the farmers’ level, it will 
serve a useful purpose.

New sub-clause 8(2) (1) is proposed 
with the idea that the tobacco board 
should take over the functions of the 
present AGMARK department con
nected with tobacro. This is essential

for proper functioning of tobacco 
marketing, both from the point of 
vtew of foreign Exchange Regulations 
Act, and also tor the purpose of scien
tific auctioning of tobafceo. Getting a 
proper label lor the grade is a pre
requisite before auctioning of tobacco 
commences and this should be within 
the jurisdiction and functions of the 
Tobacco Board. If it is left to AG
MARK that may do it in their own 
way and take tfteir own time. This 
responsibility has to be given to the 
board.

With regard to clause 13(b), while 
part of the proposed amendment is 
covered by clause 8(2) (b) and (g), the 
proposed amendment clearly defines 
the functions of the Board vis-a-vis 
the auctioning of tobacco. As one of 
the main functions under sub-clause 
8(2) (h) is grading of tobacco at the 
level of growers, certain non-descript 
tobacco will be left over with the 
growers for which they may not have 
an immediate outlet. It is this diffi
culty that is making them not to gade 
the tobacco, po that they can mix all 
tvpes of tobacco and dispose of them. 
So that the farmer does not lose, it is 
essential that the Board must be in a 
position to purchase the tobacco un
sold on the auction floor and find a 
market for it either in India or abroad.

These arc the few suggestions I am 
makmg in connection with the amend
ments I have giv*?n notice of, and I am 
sure this legislation will toelp the 
grower and the trftder. and Andhra 
Pradesh particularly is grateful for 
thus legislation.

*T0 :
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MR. SPEAKER: Shri B. K. Das- 
chowdhury. He  may  speak  after 
lunch.

13.00 hr*.

The Lok Sabha adjourned jor Lunch 
tilt Fourteen of the Clock.

The Lok Sabha iea scmblcd aft«»r 
lunch at Five Minutes Pfut Fourteen 

of the Clock

[Mr. Deputy-Speaker in the ChairJ

TOBACCO BOARD BILL

MR. DEPUTY-SPEAKER; Mr. B. K. 
Daschowdhury.

SHRI  B.  K.  DASCHOWDHURY 
(Cooch-Behar): Mr. Deputy-Speaker, 
Sirt I must thank the hon. Minister 
for coming forward with this Bill. It 
is really a very welcoming measure, 
though belated  But, Sir, 1 must say 
at the sarae time that, if one aoes 
through the Bill, one will find that the 
ejitire Bill is only—if I may put it 
subject to qualification—for that to
bacco, the quality of which is export
ed to earn foreign exchange, i e., the 
Virginia tobacco. No doubt, in Clause 
8, sub-clause (3), there is a little re
ference:

“Without piejudice to the gene
rality of the provisions  of sub
section (3) nnd subject to priority 
being given to matter? specified in 
srub-section (2), the measures refer
red to in sub-section (i> may also 
provide in relation to tobacco, other 
than Virginia tubacco. for all or any 
of the m&ty»rs specified in clauses 
(c) to*(g) of sub-section <2) and 
for this purpose any reference in 
those clauses to Virginia tobacco shall 
be construed as Including a refer

ence to tobacco other than Virginia 
tobacco.*'

This is the only slight reference but 
has been made here. It is true, as the 
hon. Minister has, said, we are grow
ing tobacco to the extent of nearly 
400 million kgs. or a little more. I 
would like to point out that the hon. 
Minister, in the Statement of Objects 
and Reasons, has said that in India 
our average annual production is 350 
million kilograms. but according  to 
Government statistics, it is more than 
400 million kilograms. But that is not 
the mam point. The question is, out 
of these 350 million kgs. of annual 
production of tobacco in this country 
or 400 million kilograms, there are a 
number of other varieties also. It is 
not only the Virginia tobacco that we 
are producing in this country. There 
are a good number of other varieties 
also. In Bihar there are ten or twelve 
varieties; m some other places also 
there are other varieties. I do not 
know why particular importance or 
emphasis has be?n given to the Vir
ginia tobacco  1 could appreciate one 
thing that it gives us a good amount 
of foreign exchange. But I would 
should consider giving directions to the 
urt*e upon the hon. Minister that he 
Tobacco Board that is contemplated 
under this particular Bill that it should 
give priority, facilities, and subsidies 
not only to Virginia tobacco as the 
Bill provides, but it should also give 
due importance to the other varieties 
of tobacco which are produced in the 
country. If one has the time to go 
through the rule-; and regulations and 
the directions ’iven by the Central 
Board of Revenue in regard  to to
bacco production, its curing and other 
things, one will be  astonished  to 
learn that the facilities in respect of 
tobacco production which are being 
offered by the Government are limited 
only to certain States: hv and by, they 
have been extended  to Bihar and 
Orissa and all other States in the 
West and the North, but unfortunate
ly, those facilities have not been ext
ended to West Bengal and Assam and 
other States in thfs region.
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[Shri B. K. Jjaschowdhury,]
Now, let us consider what is  the 
total production in West Bengal and 
Assam. Out of the production of 350- 
400 million kgs.  or in other words
400.000 tones of tobacco, Assam grows
6.000 tonnes. West Bengal grows 8,000 
to 10,000 tonnes and some other States,
e.g. Maharashtra grows roughly 6,000 
tonnes which is equivalent to Assam’s 
production or a httle less. But West 
Bengal is producing more. But the 
facilities and subsidies given to the 
tobacco growers  Maharashtra, Bihar 
and Orissa are not being offered to 
the tobacco-growers of West Bengal 
and Assam. I do not know why this 
discrimination.

Moreover, out of the total 10,000 
tonnes of annual production in West 
Bengal, about 80 per cent grows in a 
particular area of one district alone, 
that is Cooch-Behar. Their  annual 
production vanes from 7,000—10.000 
tonnes. Out of this total 7000—10,000 
tonnes of tobacco that is grown in that 
district of Coach-Behar, the wrapper 
tobacco is one which, according to ex
perts, is decidedly one of the best 
varieties of the world  There is no 
dearth of buyers for this  wrapper 
tobacco. Unfortunately,  the  poor 
wrapper tobacco-grower*? arc not in a 
position to got even a minimum price, 
that should be paid fo1 this wrapper 
quality tobacco that is crown because 
the market is such that big tobacco 
merchants and Arms have their own 
agents and they are purchasing from 
the villages and tĥv have tbf ii* bond
ed houses according to lbe  Central 
Board of Direct Taxe<. and the Excise 
Department whrtrca<! the poor growers 
have no facilities to keep their pro
duce in bonded houses. Therefore, 
they are forced and compelled to <?ell 
their tobacco within ft certain stipu
lated period. As a result what hap
pens? The poor growers do not get a 
fair price, not even the minimum price 
which should be given to the growers.
I have not seen any provision here in 
this Bill where there is a word at 
least to say that a sort of a fair price 
will be given to the tobacco-growers. 
Mention should be made~I should not

omit that*—that an attempt will be 
made so that poor tobacco-growers 
may also get a, fair price. But how are 
you going to implement it? Is the 
proposed Board going to purchase to
bacco in bulk quantities from the 
growers so that the growers may get a 
remunerative or fair price that you 
may  fix?  No such  power  has 
been given also to the Tobacco Board. 
It is all left in the hands of the pri
vate traders though directions and 
other things may be given from here. 
Therefore, I would submit that facili
ties and the assistance offered to the 
tobacco-growers in other States  of 
India—I mean States other than West 
Bengal, Assam and the small States 
like Mizoram, Maghalaya,  Manipur, 
Arunachal  Pradesh  and  Nagaland 
should be extended to these States 
also. If there is anything, it should 
be uniform throughout the  country 
West Bengal, Assam and other eastern 
States should not be neglected  and 
deprived of this concession.

Thirdly, a* I mentioned, there must 
be a specific system as to how you are 
to fix the price m order to give a fair 
price to the growers. That is the crux 
of the whole problem

Why are you thinking of forming a 
Board9  It is in order to reform the 
entire business, not  only to earn 
money and foreign exchange which is 
no doubt one of th« nism objects* but 
the main emphasis should also be that 
the poor growers should be given an 
adequate and fair price and to do that, 
it should be considered seriously as 
how to eliminate thes*» middlemen or 
these small agents wh'» are depriving 
the poor growers of getting a fair 
price. My fourth point i* tlvs. In 
Cooch-Behar tobacco is grown in a 
very light, sandy, alluvial soil. The 
Objects and Reasons of the Bill says 
that this Varginta tobacco is grown 
on a light soil. In C#ooch-Behar we 
have this sort of light so» and this 
area should be given  all necessary 
facilities. I request that  the hm. 
Minister asay tend ar» expert team to
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look into the condition of this soil in 
Cooch-Behar area and to give them 
necessary facilities. This is one of the 
mostt neglected areas. If ycu grow 
Virginia tobacco in  Cooch-Behar it 
will compare very well one of the best 
varieties of Virginia tobacco that is 
grown in different parts of the world. 
Not only wrapper tobacco, but I would 
like to tell the Minister, that tobacco 
research should include all other as
pects also. You  are  carrying  out 
research in regard to wrapper tobacco 
for manufacture of cigar at Cooch- 
Behar. That is not  enough.  You 
must go to the various other re
searches also. You should find out 
what is the best way to develop these 
varieties of tobacco. These tobacco- 
growing areas will have to be deve
loped and for that perpose some 
schemes have to be taken up. With 
these words I support the Bill.
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Ĵjli <5 yHym tS

£  yjr*S JJ)

- IKaSV  jj fjt̂i   Syrf L#*f

l+6* ij*l   lS-1 y)U *4 ’̂)>

,jf» *< *!*<*    ̂  4̂)

u5̂ U*1  ̂lĤV u*V
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"(d) two members to be appoint

ed by the Central Government, by 

reflation in the alphabet’cal order, to 

represent  the  Governments  of 

tobacco-growing States other than 

the States 01 Andhra Pradesh and 

Karnataka;”
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*r: i f% ̂ pt tĥt w*ft *mm mx 
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“(e) not more than eight mem
bers to be appointed by the Central 
Government from amongst growers 
Of tobacco, dealers and  exporters 
(including packers) of tobacco and 
tobacco products, manufacturers, of 
tobacco products and from amongst

persons who, In the opinion of the 
Central Government, are experts in 
tobacco marketing or agricultural 
economics.”
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“The Board shall have the power 
to co-opt as member-; of any com
mittee appointed under sub-section 
(1) ...”
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•SHRI J. MATHA GOWDER (Nil- 
giris> Mr. Deputy Speaker, Sir, on 
behalf of the Dravida Munnetra Kaz- 
hagam, I rise to say a few words on 
The Tobacco Board  Bill. I whole
heartedly support this Bill which seeks 
to constitute a Board for the develop, 
ment of the tobacco industry.

1 have no hesitation in saying that 
such a Board is very necessary be
cause over 50 per cent of the Virginia 
tobacco produced is exported and 
India is the second largest exporter of 
Virginia tobacco in the world. But, I 
would like to take tins opportunity to 
say that the Tobacco Board should not 
becomc another Board m the chain of 
institutions which have been sent up 
for the development of particular com
modities, for example, the Tea Board, 
the Coffee Board, the Jute Corpora
tion,  the  Cotton  Corporation  etc. 
Though it may not be quite relevant 
to the Bill under discussion, yet I 
would like to refer to a particular in
cident because of my anxiety that the 
Tobacco Board should not also  face 
such a contingency. Sir,  you  may 
remember that the hon Minister of 
Parliamentary Affairs, Shn  Raghu- 
ramaiah. and the hon  Minister  of 
Commerce, Shn Chattopadhyar, had to 
go m a delegation to the Finance 
Minister for the purpose of requesting 
him to allocate adequate funds to the 
Cotton Corporation which would en
able it to procure stagnating cotton 
in the country with a view to giving 
some price stability to cotton. Is it 
not really strange that a ministerial 
delegation should supplicate  to the 
Finance Minister for the allocation of 
more funds to n miblic sector under
taking?  I have refined to thla be
cause of my desire that tfc,e Tobacco

•The original «pe«di wti d«Wv«r*d 
in Tamil,
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Board should not also be placed in 
such a financial precipice.

Sir, I would also refer to the fact 
that the Tea Board located at Calcutta 

not been able to help the small 
werg of tea in Nilgiris in Tamil 

Nadu and .also in Kerala. I have 
been demanding that a Small Growers 
Cell should be located in Coimbatore 
so that the needs of t̂e small grow* 
era of tea in Nilgiris and also  in 
Kerala can be met expeditiously.  I 
have also written to the Commerce 
Minister in this respect. 1 am refer
ring to tfiis because I want to stress 
that the Tobacco Board  should pay 
adequate attention to the problems 
of small growers.

1 am happy that the Tobacco Board 
would be located in Andhra Pradesh. 
Though the headquarters is located in 
Andhra Pradesh, the Tobacco Board 
snould establish Small Growers Cells 
in the States producing Tobacco so 
that the essential needs of the small 
growers can be met in time and ade
quately.

As has been pointed out by the 
hon. Members who proceded me, I 
would like to urge upon the Govern
ment that the Tobacco Board should 
truly be a representative body of all 
interests. It should not confine its 
representation to the Ministers and 
bureaucrats. While growers of to
bacco, dealers and exporters of to
bacco products, manufacturers of to
bacco products are being given repre
sentation on the Board. I would IHte 
to stress the need for giving repre
sentation to the Co-operatives of Small 
Orowers of Tobacco and also to the 
WorkerMn  industry. There are 
lakhs and lakhs of workers engaged 
in C*gar and Biedi industry. It is 
essential that they *!«o get represen
tation on the Board. Tamil Nadu oc
cupies third Jfttce in the production of 
tobacco. 2 would like to emphasise the 
ftped for ghriog •permanent represen
tation to matt Nadu on the Board 
waft net anti***! rep**sentation In

aider*

tm is-u

Before I conclude, I would refer to 
another important issue I understand 
that a major portion of Virgina Toba. 
coo production in  the country is ex
ported to Russia. Backed by the 
patronage of a certain political party 
and also encouraged by a particular 
section of the Press devoted to Russia, 
a few people in the export trade have 
got near-monopoly position in the ex. 
port of Virginia tobecco to Russia. 1 
would like to appeal to the hon. Minis, 
ter that the entire export of Virginia 
tobacco to Russia—for that matter not 
only the export of tobacco to Russia 
but also the export of tobacco to other 
countries also—should  be taken over 
by the Government; it should not be 
allowed to continue  in the hands of 
private promoters of export of tobacco.

In conclusion, I would end by repeat
ing that the Tobacco Board must be 
representatives of all interests in to
bacco industry including co-operatives 
of small growers of tobacco, workers 
in the industry of cigar and beedi, and 
than the export trade in tobacco should 
be taken over by the Government.

SHM K. GOPAL (Karur): I rise to 
support this Bill For a long time 
there has been a demand for this, both 
inside and outside  and Mr. Raghu 
Ramaiah when he was  a  Member 
advocated strongly the formation of 
this Board. As early as 1972 it was 
assured that the Tobacco Board would 
come into being. I am glad that a Bill 
had come at last.  We are in our 
country  growing tobacco in more
400,000 hectares and the yield is about 
350 million kg; one-third of it is vir. 
ginia tobacco. More than 58 million 
kg is exported. We rank sixth in the 
world  In  1968.69 our export was 
worth Rs 33 crores and it is around Rs.
58 crores now. If has got excellent 
export potential, given proper en
couragement.

The plight of the small farmer who 
grows tobacco is such that he is com. 
plete’y at the mercy of the trader To
day the small farmer does not know 
grading and whatever the trader says, 
the smaller farmer has to accept which 
means foat the price is also dictated
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by him. Big firms hold thesct small 
farmers to ransom. I am glad that a 
board has been formed  and  even 
though it has not been  specifically 
stated that it will held the small 
farmer I am sure that the board will 
be of great help.  Inputs  are  a 
great problem lor the small far
mer. He cannot get credit from any 
source. So he goes to the trader for 
money on  credit and promises to 
supply the produce  But he does not 
pay him immediately  ail the money; 
he holds back certain money. Tobacco 
is a product which cannot be kept for 
more than a month and so the farmer 
has to sell it at whatever price  That 
is why many fanners are switching 
over to other comodities such as cotton. 
I hope  that the formation of the 
tobacco board will help  to look into 
these matters.

Clause 4 refers to the composition 
of the Board  It does not refer to the 
interests of small farmers  Even in 
the Coffee Board you have got re
presentation for a small  planter.  It 
says here that eight members will be 
appointed by the Central Government 
I am sure that no small farmer >s go
ing to get it because the lobby is so 
powerful and it will never allow the 
small farmer  Much  has  been said 
about the representation of workers  1 
do not understand why representation 
for the worker is not given. The hon 
Minister may say that in the organised 
sector there were only 15,000 workers. 
In the bidi industry twenty lakhs of 
people are having direct employment. 
More  than  40 lakhs of people are 
employed and they are all tobacco 
workers and they do not have re
presentation.

SHR1MATI T  LAKSHMIKANTH- 
AMMA* Most of these workers  are 
women.

SHRI K. GOPAL: I wish women art 
not givcg representation; it it a Ques
tion of axgutng the causa of tobacco 
affectively. In Coffee Board you have 
got representation for consumer. Why 
not do the same thing In the Tobacco

Board also? A person like Piloo Mody 
will give certainly useful suggestions 
to the Tobacco Board.

Representation to  different  States 
had  been  given. Andhra  Pradesh, 
Karnataka, etc. are  given.  Gujarat 
grows more than 100,000 tonnes a year 
but it is not represented.  Is it the 
intention of the Government that only 
those States which grow Virginia toba
cco should be represented?  Whether 
it is Virginia or any other variety, 
tobacco has got excellent export poten. 
tial  Tamllnadu is not represented  1 
am not saying that all States should 
be represented because it is impossible. 
But where you have got the potential, 
you should include that State  Cigars 
produced from tobacco from our State 
is supposed to be the best in the world 
and given proper encouragement you 
have got good potential for export

MR DEPUTY-SPEAKER  X would 
not know it

SHRI K. GOPAL Apart from Guja
rat, Tamilnadu should also be includ
ed.  Amendment  No. 17 of  Shri 
Madhu Limaye reads;

for lines 12 to 17, substitute*--

“(e) not more taan ten members 
to be appointed by the Central Gov. 
emment, including two each  from 
amongst tobacco  growers,  tobacco 
dealer—exporters and manufacturers 
of cigarettes, provided that none of 
them is an employee past or present 
or a representative of any company 
having majority foreign sharehold
ing.”

MR. DEPUTY SPEAKER . That has 
not been moved,

SHRI K. GOPAL: Just because a 
man is a past or a present employee of 
a company which has got a majority 
foreign share holding, should it be a 
disqualification? Tor cncampfe, I am 
affected personally because I am a P**t 
employee of sue* a 4 company. U a
man is an emptopea of a lomtfln com* 
pany/that does not  tfcat ha le a 
stooge of a foreign maNtf. Hr.
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Jyotirmoy Bosu was an employee  of 
a foreign company, that does not mean 
ihat he is a stooge of a foreign country.

MR. DEPUTY-SPEAKER. Have you 
.got any personal interest in this?

SHRI K GOPAL Fortunately not 
It is a matter of principle

If be had said that foreigners should 
not be included 1 can agree, but just 
because they are employees why should 
they not be entitled’  There is noth
ing wrong  in  taking  advantage of 
their knowledge and experience

The board should have demonstration 
farms as they do not exist now in the 
country except m the case o* somu 
private companies.  Exports  cannot 
be  canalised  through  the  Board 
and  exports  should  not  be  an 
exclusive function of the Board,  but 
they should find out from other count
ries what is being done and they should 
■not leave it to private agencies  It is 
rather a half-hearted thing that  the 
board is going to take up.

SHRI D. D DESAI (Kaira)  I con
gratulate the Government on bringing 
this Bill which has special sentimental 
and even historical connection with my 
family  It was centuries back that my 
forefathers brought the tobacco plant 
to Gujarat in sailing  boat, and that 
plant has *>een one of the important 
sources of income in this country

Going through the Bill I find  that 
Gujarat  is  nearly  unrepresented 
Andhra Pradesh  produces about 175 
thousand tonnes of  tobacco, Gujarat 
produces 116 thousand tonnes, and 
Karnatka, which is represented, pro
duces about 16 thousand tonnes Guja
rat produces over 7 times the produc
tion of Karnataka, but still it is not 
represented. This is unusual. Though 
hi the B*U the Government has mainly 
covered Virginia it ffts also introduced 
terms and conditions which cover 
otter types of  tobacco. Gujarat  it 
essentially producing bt*i tobacco and 
«lto Virginia, bftt I would say that it 
*# one of tb* largest revenue earner* 
for tfee Gov*rnmeat of Xntila through 
«*d®» axtd tfais fret Is known to the

Cential Government. On only 20 per 
cent of the country's land, Gujarat is 
producing nearly one third of the 
tobacco of the country. So the pro
ductivity of Gujarat far exceeds  the 
general productivity of  the whole 
country  So I would suggest that the 
Bill may be amended to include a 
permanent representative of the State 
of Gujarat on the Board.

Except for  Andhra Pradesh  and 
Gujarat, the rest of the States are 
hardly  producing  6,000  to  16,000 
tonnes except for Tamil Nadu which 
produces 17,000 tonnes  I am surpris
ed to see that  there is not a single 
State which  produces even  20,000 
tonnes  That shows that the Govern
ment is  completely  unaware  from 
where the revenues come and what 
they should do  It was  my request 
during the 1971 and 1972 debates that 
a Tobacco Board should be establish
ed This Board should not only have 
a centre m Andhra Pradesh, it should 
also have a satelbte centre in Gujarat 
This is a most essential requirement 
My family had in the  last  century 
established centre on a big piece of 
land and given monev f̂r tobacco re
search and party because of the re
search which had been  earned on 
with the help of my  grandfather, 
tobacco as Commercial  Crop  still 
exists  This  establishment  can be 
taken over by the Government.

MR. DEPUTY-SPEAKER We havq 
to finish before 3 30  This is a long 
Bill and clause-by-clause consideration 
will take time

SHRI D D. DESAI If you like I can 
provide the statement of figures given 
in reply to Question No 9387 in May*
1973  1 have got here the statistics of
the Government of Gujarat for 1974 
which shows that 20 per cent of the 
land produced during 72/73 year over 
30 per cent of the tobacco grown in 
the country.

MR. DEPUTY-SPEAKER: I think a 
very strong case has been made out for 
Gujarat.

SHRI D. X> DESAI:  To eliminate
Gujafit altogether it a seriou* thing.
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MR. DEFUTY-SPEAKER: You have 
made that point.

SHRI D, D. OESA1:  so far as the
finances are concerned, we are contri
buting heavily to excise, but locking at 
the amounts given by the Central Gov. 
ernment for tobacco development we 
find that Andhra Pradesh has got Rs.
59 crores ana Mysore Rs. 24 crores 
but Gujarat has been given only Rs. 8 
crores. This is something which is not 
proper  Gujarat  provides some 100 
crores rupees by way of tobacco excise 
to the Central Government and inspite 
of that why is it given this  meagre 
amount and eliminated altogether from 
the Board’ The revenue  from  the 
other States is negligible.

The financial provision would not be 
sufficient for carrying on research and 
marketing  activity. My  hon. friend 
Shri Gopal raised the issue that toba
cco farmers  are  presently suffering 
acute  distress. The  reason is that 
their crops are not bought by any 
regular public agency.  Unfortunately 
the traders take them away and then 
pay for them at times after a couple 
of yean. This sort of thing is going 
on. So a corporation for tobacco may 
be established as in the case of cotton.

Again I would like this body to come 
under the Ministry of Agriculture be. 
cause after all it is the Ministry  of 
Agriculture which has the interests of 
the farmers and growers at heart.

MR. DEPUTY-SPEAKER: In that 
case he should withdraw the Bill and 
the Minister of Agriculture should 
Come forward irtth another.

SHRI D. D DESA1: Often the Com. 
mewe Ministry’s interests conflict with 
the farmers* interests. We have seen 
that in the case of cotton where Um 
Commerce Ministry is totally against 
the interests of the growers. W« can. 
not allow that in the case of tobacco 
also.

USm NOORUL HUBA (Cftcfcar); It 
Is good that after a long time the

Central Government has come out with 
this Bill because it is well known and 
there was a report in the press also 
that Indian tobacco earned a foreign 
exchange of Rs. 51 crores during seven 
months in 1974 and the quantity of 
tobacco exported  amounted to about
53,000 tonnes.

We also know that UK and Russia 
are <the two biggest buyers of Indian 
tobacco. In spite of all these, the Bill 
has come up with a very laudable 
statement of objects and reasons But 
we would say that  there  should be 
parity between precept and what they 
actually implement in the future years 
to come  1 am saying this because of 
our bitter experience of the  working 
of all these boards.

Now I want to highlight some of the 
points m the Bill  Coming to clause 
4, which relates to the constitution of 
the Board, it says that “the Board 
shall consist of the following members; 
namely, (a) a Chairman to be appoint
ed by the Central Government .M A 
colleague of ours has given an amend, 
ment to which I want  to draw the 
attention of the Government. He has 
suggested that a non.oflftcial MP should 
be appointed by the Central Govern, 
ment as the Chairman of the Board. 
He has further suggested that instead 
of four Members of Parliament, there 
should be six Members of Parliament 
of whom four shall be elected by the 
House of the People and two by the 
Council of State*.

Similarly, there is another  amend* 
ment which suggests that then should 
be eight members to be appointed by 
the Central Government from among 
the following:  one  agronomist, one
representative at the  State  Trading 
Corporation, on* economist specialises 
In international trade, one  industrial 
economist specialised **»  tobacco, i* 
«vattable,  two  rapreaentoves  of 
voffctfnp and two  repssesotatives of 
kiaana  nawaants* adiMMiatiifMui fc* 
the tobaeco growing arm M**»y 1



a«5 Tobacco Board Bill FHALGUNA 9, 1896 (SAKA) Tdbacco Board Bill 266

Members have raised this point that 
the Bill does not provide lor any 
workers’ representative or the growers' 
r̂epresentative.  That  is  why it is 
.specifically mentioned that there should 
be two  representatives  each of the 
workers and the kisans and peasants.

There is another amendment  that 
there fchould be a Consultative Com
mittee consisting of not more than 12 
members  to  be  appointed  by the 
Central Government from amongst the 
consumers, growers of tobacco, dealers, 
exporters,  packers  of  tobacco and 
tobacco  products,  manufacturers of 
tobacco products and from among per. 
song who,  m the  opinion  of the 
Central Government, are experts in 
tobacco marketing.

Uplift now the production of Indian 
tobacco is under the grip ol thrqe 
monopolist companies, namely,  India 
Tobacco Limited, Vazir Sultan Com
pany and Godfrey Philips India Limit
ed. Last year, the  then  Industrial 
D̂evelopment Minister, who is now the 
Finance Minister, Shri Subramaniam, 
had promised that these three compa
nies wculd be Indianised. We do not 
know what he meant by “Indlanisation 
of these companies'*. What we want 
is that these three companies should 
"be nationalised. Because, in 1972.73 
as much as R‘s. 2.27  crores was re
patriated by these foreign companies 
to their respective  countries and in 
1973-74 it amounted to about Rs. 1.45 
crores.  That is the Indian  Tobacco 
Company figure. The Godfrey Philip 
India Ltd. remitted  an amount of 
Rs. 12 lakhs in 1873-74. Naturally, we 
would like the  Government to take 
note of the huge amount of remittance 
of Indian money to foreign countries 
by the foreign companies.  We also 
demand nationalisation of these three 
tobacco companies which are dealing 
in tobacco In India.

ISM tots,

Lastly I would like to draw the 
•ttenttost of the Government to the 
sad P#ght k about 30-40 lakhs—we 
do not know the actual figures—bidi 
and cigarette worker* all over the

country. These 30-40 lakhs of  bidi 
and cigarette workers are not orga
nised.  I think a majority of them 
are in  an  unorganised sector. In 
1966, there was an Act, the Bidi and 
Cigarette Workers Act of 1966 which, 
unfortunately, has not been imple
mented by the different States of our 
country except  in  Karnataka  and 
Kerala. In Kerala  and* Karnataka, 
the employers are supposed to enter 
an agreement with the workers grant
ing benefits to them arising out of the 
good features of the Act. But in other 
States, uptill now, though 8-9 years 
have elapsed, mo State Government 
has come to any agreement with the 
workers. The result  is that the 
workers have been ruthlessly exploit
ed. The working and living conditions 
are scandalous, barbarous and medie
val.  They are paid extremely low 
wages and their wages are fixed ar
bitrarily.  There are different rates 
of wages in different  States.  The 
contractors and middlemen have been 
looting the workers and  employees 
in the tobacco industry all over the 
country.  There is no guarantee of 
work. There are no equal wages for 
men and women. There is no bonus 
for the employees in the tobacco in
dustry. There is an extremely me
dieval form of child labour. That is 
why these employers have been es
caping clauses which are favourable 
to the workers and employees *'f bidi 
and cigarette industry.

Therefore, welcoming the good fea
tures of the Tobacco Board Bill,  I 
would remind the Government that 
much has yet to be achieved by the 
Government and, specially, the bidi 
and cigarette industry workers which 
number about 30-40 lakhs should be 
taken care of, the ruthless exploita
tion of child labour and of men end 
women workers should be put a stop 
to, the  huge loot by the foreign 
tobacco companies should be put a 
stop to and the good features of the 
Tobacco Board Bill should be im
plemented as «<arly as possible.
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SHRI R V. NAIK (Kuwn): Hr.
Deputy-Speaker, Sir, I welcome the 
Bill.  I «m glad that because we 
grow a substantial quantity of fine 
quality tobacco, we have been given 
a representation on the  Board  of 
Directors,

This is one of the Boards like other 
Boards, the Coffee Board, the Car
damom Board, the Tea Board, etc. 
The ex-Chairman  of the National 
Shipping Board is here, Mr. P. Kama 
Rao  Of course, that is under a diffe
rent Ministry. What I have tound is 
this. The bureaucrats whom you nomi
nate—I think, Mr. P. Rama Rao, ouf 
esteemed colleague will bear me out,— 
do they take interest in the function- 
ing of the Board? Why do we go on 
the basis of thei old grooves  Can we 
not make a sort of Board which is 
composed of experts, of growers, of 
bidi workers, of the people who have 
a stake m this particular trade,  in 
this particular business? Instead, you 
have put these people  Of course, we 
have no  complaints against them 
But they are plainly not interested, 
they are there  because they are in 
your Ministry, in the Ministry tjf In
dustrial Development or in the Minis
try concerned, but they will not be 
taking any interest. We are not calling 
for a total revolution  Let us have 
at least revolution by  instalments, 
changes from time to time in  the 
modus opermdi at the Government 

of India.

My second point is this. In the case 
of another Board which is function* 
ing under the hon. Minister, the Car
damom Board, eiven a small grower— 
if in an area of two acres he has 
something like ten  plants—has to 
take a licence; for ten plants; be has 
to run to the branch office of the Car
damom Board in order to get a licence 
and pay a fee of Rs. 50 in addition 
to the charges of going and coming 
back which might come to Rs. ISO. I 
would urge~1fcn the hon. Minister to 
exempt these small growers. I would

request him to exempt the tobacco 
growers having smaller than one acrc* 
Particularly in the West Godavari 
district 6f Andhra Pradesh, there are 
big growers. But I am talking  of 
small growers  Those growers who 
have below one acre o- oven 20 
ffunthas aft least should be exempted.

Since you have rung the bell, I have 
nothing more to add, though there 
are many other points which I would 
like to make.

MR DEPUTY-SPEAKER: You have 
made very good points

Mr, Chapalendu Bhattachary> ia

SHRI  CHAPALENDU  BHATTA- 
CHARYYIA (Girldih)  Mr Deputy- 
Speaker, Sir, I would like to bring to 
the notice of the hon. Minister through 
you a point of some importance  We 
are discussing the systematic, inte
grated approach to the development of 
the tobacco industry, its export and its 
manufacture  So far, it has suffered 
from absence of any coordination at 
any level  Therefore, if only oo-cor- 
dination could be introduced by this 
Tobacco Board Bill, it is to be wel
comed from all sections of the House.

Coming down to figures, it is quite 
clear that Andhra Pradesh has been 
one of the krgestlobacco-producing 
areas, but after the construction of 
the Nagarjunasagar Dam, with the 
water level rising  i am afraid, the 
best Virginia tobacco areas from Andhra 
Pradesh will slowly shift towards 
Karnataka.  Another break-through 
has been adi&eved by the Indian 
Council of Agricultural Research, that 
is, they have Man able to grow the 
lowest nicotine-content Virginia to
bacco in the world. In Btshungarfi, 
in my old district of Hfczartbagh, the 
ICAR Is running tome experimental 
station. But unfortunately  has been 
starved ot funds. When 1 say the 
lowest nicotine content Virginia to
bacco in the world, it holds out a tot
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of significance for the baekwaid re
gion from which I come. It will be 
ft top-money-spinner.  Our exports 
arfe going up. It is very heartening. 
But we could do very much more. 1 
have a letter from Mr. Gopalacfiary 
of  the Central Tobacco Research 
Station that they got a 'princely allot
ment* of Hs. 50,000 for pushing through 
this research.  When  we  have to 
achieve a breakthrough  in growing 
the lowest nicotine  content virgina 
tobacco in the world, I think, a much 
greater effort is called for because 
even from the point of cost effective
ness, it will pay many times over.

I will not go into the constitution of 
the Board and so on. I will not re
peat the points that have already been 
made by the previous speakers. The 
tobacco industry is a part of the world 
monopolist' organization  and,  while 
consolidating our basf*. if necessary, 
wc should temporise rather than rush 
into a certain revolution by instal
ments as suggested by an hon. Mem
ber because it may upset the precari
ous balance in the tobacco industry 
and trade.

SHRI P. ANKINEEDU  PRASADA 
RAO (Ongole): While supporting the 
Bill, I congratulate the Government 
for bringing forward this Bill and 
contemplating the setting up  of a 
Tobacco Board which was a long- 
cherished desire of the people, espe
cially of Andhra Pradesh.

I also congratulate the Government 
for contemplating to location the head
quarters of the Board in Andhra Pra
desh. especially in Guntur, for this 
Tobacco Board Is entrusted with the 
responsibility of regulation and pro
duction of Virginia tobacco and 90 
per cent of th<v Virginia tobacco is 
grown ix? Andhra Pradesh and espe
cially within 100 miles around Guntur. 
As most of tikis tobacco is grown in 
Quntur end nearabout and marketed

from there, I congratulate contemplat
ing to have the headquarters at 
Guntur.

About tobacco there is a long his
tory.  I say this is the  only crop 
which is neglected uotil now by the 
Agriculture Department. Though this 
crop is earning as nciariy Rs. 50 crores 
of foreign exchange every year and 
double that amount by way of excise 
duty, till now nothing has been done 
on the research side and for increasing 
the productivity.  If tve go into the 
figures of the last 4-5 years, the area 
that is transplanted in the country 
and the quantity produced is gradually 
going down.  Though the figures of 
exports may show a constant trend, 
that is due to the rise in the interna
tional price, but actually the produc
tion is going down and the farmer is 
not evincing any enthusiasm and he 
is switching over to other crops by 
which not only we will have lesser 
production of tobacco but we will also 
lose valuable foreign exchange. And 
if this trend continues, I am afraid, 
the day is not far off when we may 
have to import tobacco.  This year 
if you go into the figures of the Agri
culture  Department, nearly 20 per 
cent of the acreage under tobacco has 
gone down.  Certainly, this is going 
to have an effect on our expert earn
ings from tobacco. So/1 would sug
gest that the Tobacco Board should 
not alone be content with controlling 
the price level but should fr:vc posi
tive support to the agriculturist to take 
to and increase the tobacco cultiva
tion and thereby we may earn more 
foreign exchange. I would also sug
gest that more funds should be pro
vided for research.

Before concluding I would like to 
make one or two points.  About the 
constitution of the Board, it will have 
8 members from growers, packers and 
traders.  I request the Minister  to 
keep in mind to have more number of 
growers than packcrs  and  traders. 
The other thing is that the Board is
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contemplating going into the market 
only when a crisis develops.  I re
quest the Government that the Board 
should play a positive role in increas
ing the production and also in ensur
ing a fair price to the grower. In this 
trade a lot of people are making quite 
a good amount of money by way 01 
cpcpert trade. They call themselves as 
manufacturers of tobacco.  But, to
bacco, in the real sense, is manufac
tured at the level o{ the agriculturist 
and net by the so-called manufac
turers of tobacco who only  process 
the tobacco. They corner the largest 
chunk of the profits of the trade and 
do not pass on a paise to the agricul
turist and I would suggest that the 
Board should take over  completely 
this trade of tobacco exports.  They 
should also see that part of the pro
fits are passed on to the agriculturists. 
This is my submission. I thank you 
for giving me this  oonorUmity  to 
speak.

SHRI  P.  VENKATASUBBAIAH 
(Nandyal): I compliment  Govern
ment for having thought xt fit to bring 
this legislation after a long time.  I 
pay my compliment to the Minister 
of Parliamentary Affairs Shri Raghu 
Ramafah  who has worked hard to 
bring forward this Bill. There are 
two points which I wish to bring to 
the notice of the Government Point 
Number one is this.  Thi* Tobacco 
Beard is intended to protect the inte
rest of the small growers and also to 
regulate the market and to provide 
them with better  prica and export 
market facilities and also for having 
best varieties to be grown. I would 
only caution the Minister as seveiml 
other Members have done, that there 
should not be too much of bureaucrat- 
isation of this Board. It must be able 
to involve the people who have got 
real stake in the matter. It should̂not 
become anottoer sereotyped  sort of 
Board which does nothing except 
spending some money.  Necessary 
facilities sfamld Be given and amount

provided for agricultural research 
and it should be seen that the per acre 
productivity ts increased. We see that 
the Virginia tobacco  production is 
shifting slowly from Gurttur district 
and It is being done in Rayalaseema 
districts and Mysore also. I would 
request the Minister that he should 
see that in the composition of the 
Board duct representation should be 
given to all the States where there 
is great potential of growing this to
bacco. I welcome this Bill. It should 
be seen that this Tobacco Board gives 
due and remunerative price  to the 
growers, especially, the small-growers.
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THE DEPUTY MINISTER IN THE 
MINISTRY OP  COMMERCE (SIIRJ 
"VISHWANATH  PRATAP  SINGH): 
Mr,  Deputy-Speakei,  Sir,  the hon. 
Member, Shri Naik spoke of revolu
tion by instalments. That revolution 
may not come in instalments,  but 
this Bill has  come in  instalments! 
Perhaps, everyJhing  connected  with 
tobacco including  this  Bill should 
come m leisure so that we raay enjoy 
.slowly.

I would first take the suggestion of 
the hon. Member, Shri Noorul Huda. 
Perhaps he has been bnefed by  his 
friend, Shri Bosu because it was his 
amendment which  he has put for* 
■ward namely, that an MJP.  should 
be the Chairman of the Board. I may 
say that if Shri Bosu is made the 
Chairman, the  Board may benefit 
But, 1 am also sure that the work of 
the House will suffer—at least the 
zero hour will really be reduced to 
zero! Our work output will be pro* 
portionately increased.

Sir, one of the queries that has teen 
made by the bon. Members wap about 
the representation  of  their  States 
Andhra and  Karnataka have  been 
given permanent representation on the 
Board, other States also will be given 
representation  in  the  alphabetical 
order,  Andhra, as many hon. M«m- 
-bers have said,  because of  its im- 
gxurtance as a major flue cured Virginia 
tobacco growing State is first to  be 
represented on the Board.  Flue cur
ed virgin&a *con tributes 90 per  cent 
«f the%xport earnings and 95 per cent 
of the Virginia tobacco is grown only 
in Andhra Pradesh.  In  Karnataka, 
though, at  present, the  production

may not be so  high, yet it is  the 
State of the future.  The quality of 
tobacco depends on the nicotine con* 
tent and nicotine content of tobacco 
depends upon the  soil where it is 
grown—tor lesser  nicotine the  soil 
should be lighter.  Since in Karna
taka, the tobacco has lesser nicotine 
content, it has more prospects. The 
Agriculture Ministry has already start* 
ed a Centre for increasing  the pro* 
duction of tobacco. It may be, the 
rationale alphabetical order may not 
be sustained, but sometimes, we  find 
rationality even in irrationality!

If we look at the alphabetical sequ
ence, the two Slates which would be 
included immeliately are Gujarat and 
Bihar.  Gujarat's complaint is  that 
they have not been included. In the 
first round, it will be included (.In
terruptions.)

SHRI D. D. DESAI; Gujarat comes 
second in the list.  It is the  next 
largest producer of tobacco. Karnata
ka produces hardly 14 per cent  of 
Gujarat but still he has put it.

MR DEPUTY-SPEAKER-  He  has 
agreed to the proposal.

SHRI D.  D. DESAI: I would say 
that he should include it.

MR. DEPUTY-SPEAKER:  He  has
said so.

SHRI D. D. DESAI: It is not pro* 
per.  You cannot satisfy  Gujarat; 
You include Gujarat as a mere eye
wash.

SHRI  VISHWANATH  PRATAP 
SINGH: As I said, two representatives 
would be on the  Board by rotation 
according to alphabetical order. Guja
rat will comet in first round. (.Inter
ruptions).

SHRI D. D. DESAI: My objection is 
that it sKould not be at the expense 
of Karnataka.

SHRI NATWARLAL PATEL (Mel* 
sana): You  give  representation to 
Gujarat because there tobacco grow
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ing is more as compared to Karnataka.
(Interruptions.)

MR.  DEPUTY-SPEAKER:  In all
tbise confusion,  I am the happiest 
person because I am a non-smoker.

SHHI D. D. DESAI: Let us have the 
assurance that ŷu will  consider the 
case of Gujarat.

MR. DEPUTY-SPEAKER:  He  has
already said so  You have wade the 
point and also put great force in that.

(Interruptions)

SHRI  VISHWANATH  PRATAP 
SINGH; Sir, perhaps the nuotmct con
tent Is increasing the blood pressure 
but we have very coolly and calmly 
considered this matter. On account of 
the importance  of  virgma  tobacco 
which is the mam export earning item 
Karnataka and Andhra  were  given 
priority bOt Gujarat also is coming m 
the Board in the  very  first round. 
Sir, concern has been expressed about 
the other varieties that these  might 
be neglected—Mr. Daschowdhury maae 
this point—m this connection I want 
to draw the attention of the hon. Mem
ber to Clause 8(1) which reads:

“It shall be the duty of the Bo&rd 
to promote, by such measures as it 
thinks fit, the  development  under 
the control of the Central Govern* 
ment of the tobacco industry.’*

(2) Without prejudice  to the gen
erality of the provisions of sub-sec
tion (1),....”

Thus, an tobacco is covered by  the 
Bill and all interests  will be taken 
care of.  For other tobacco, refeience 
lias been made in Clause  8(3) also. 
While we have concern for every vari
ety of tobacco—when I gay every vari
ety it means every variety—sometimes 
quality has to he given preference end 
for this reason Virginia has been 
mentioned as a matter of priority.

SHRI D. D. DESAI*. Sir. for Guja 
rat, I made two request*. One regard
ing representation and the other re
garding satellite R. & D. Marketing 
Centre. We have requested, not by 
begging, but by right as we produce 
and contributes heavily by way ot 
excise to the Central exchequer.

SHRI P. G. MAVALANKAR (Abme- 
dabacfl:  The question is,  whether
Gujarat will be there permanently on 
the Board.  That is the point. What 
is Gujarat's status in the Board? (In
terruption*) .

SHRI  VISHWANATH  PRATAP 
SINGH) : I will try, to the best of my 
ability, to answer the  points raised 
by the hon  Members  If we  con
vert this into h  question hour, I do 
not think we will end w;th the debate.

Sir, Members have expressed  con
cern about the representation of grow
ers. consumers and workers on  the 
Board  A point was made by  hon. 
Members, Mr. Gopal,  Mr Sambhali, 
Dr. Kailas and Mr. Desai, about this. 
Growers, in the tobacco industry, un
like that in the rubber, coffec or tea 
industry, by and  large,  are small 
growers who own smiU farms.  If 
you step into other plantations, own
ers, of different large companies are 
there. By and large, this is the 
position m the tobacco  industry. In 
regard to the representation of grow
ers, we have not specified  the mini
mum number.  Sometimes, when we 
fix the minimum number, this mini
mum number urually operates as the 
maximum number.  If you say that 
there shall be al least two members, 
then, possibly  there would  be  no 
more than that  in the Bill, there 
is a flexibility so that  various Inter
ests are represented according to the 
situation.  There can even be more 
growers  than  what  the  people 
might be envisaging. Then, the rule* 
will be framed and they will be pla
ced before  the  Paitiament  Hem. 
Members will be on the Board and 2 
am sure they wiU  represent the in
terests of the various sections  like 
workers,  continuers  snd  grower*.
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Sir, aome concern  has  been ex- 
pressed that the big monopoly houses 
or the big tobacco firms will monopo
lise this Board, But, if the thrust of 
the Bill is seen, all these doubts will 
be dispelled.  At present, it is true 
that the big tobacco companies exploit 
the market situation.  When a grow
er goes to the platforms of thesei com
panies like Indian Leaf Tobacco Dev
elopment  Company  or the  British 
India Tobacco Company or the Nav 
Bharat Tobacco Company, he has  to 
have issued excise permit at his own 
risk. If at these platforms, these big 
firms refuse to make purchases, then, 
the grower has no ontion but to go 
back and obtain a fresh excise per
mit.  This is the situation, and they 
exploit jt  In this Bill, when  we 
provide for auction platforms  under 
the supervision of the Bonru, we aie 
gotng to directly  hit  the monopoly 
buyers  With this thrust of the Bill 
and with this intention o£ the Govern
ment, all these doubts that the  big 
houses will mononolise  the  Board 
and so on, will bo dspoiled Further, 
every bit of wisdom need not he en
shrined in law  through  a statutory 
pronouncement  This much judge
ment should be left to the Govern

ment to take care of the various in
terests.

About consumers’  interests,  I am 
sure, majority of the Members of the 
Board will be consumers of tobacco 
and that they will be ... (Interrup
tions) .

SHEI K GOFAL (Karur): In the 
Coffee  Board, there are representa
tives of consumers.

SHRI  B.  K.  DASCHOWDHURY; 
The facilities that are given in  the 
term of subsidies and others  should 
be extended to  West  Bengal  and 
Assam. (Interruptions).

SHRI  VISHWANATH  PRATAP 
SINGH: I am toming to that. If I 
have to aiftwer all the questions simul
taneously, (Interruption). I am com
ing to every clause and  every point 
that has been raised. My inability is

that I cannot frame one single sen
tence in which I can answer  all the 
questions.

Sir, hon. Members Mr. Gopal, Mr. 
Sambhali and Mr. Huda made  the 
point about the workers' representa
tion on the Board.  Sir, Mr. Huda 
said that the btri  workers  though 
they constitute a large  part of the 
labour force, are not organised.

It is a sad thing that  such a tast 
labour force still  remains unorgani
sed. Just by picking up a worker be
cause he is a worker  and  putting 
him there, does not mean that he be
comes a representative of the work
ers  This is jj because there is no 
organisational backing. A worker be
comes a representative when there t» 
organisational backing  In fact, there 
is a separate Bin and Cigar Work
ers Act  of 1S66 which takes  care 
of the wages ̂ nd other conditions of 
work of the biri workers. The organi
sed sector among tobacco workers 15 
only In thtf  cigarette trade.  The 
workers employed there are 14,000—
20 000, a small number.  But if the 
organisational  base  of workers is 
there and a worker of a  represen
tative character could be taken, that 
would be considered.

SHRI  ISHAQUE  SAMBHALI: 
Biri workers number 40 lakhs.

SHRI  VISHWANATH  PRATAP 
SINGH  About  Shri Huda’s sugges
tion for Kisans’  representation  and’ 
of increasing MPs* representation, this 
will be taken care of. About kisan 
representation, if there is an organisa- 
ed body of growers, we would cer
tainly look into it and prefer that.

A pdlnt was made by Shri  Rama 
Rao about grading being made at the- 
growers' level.  It is a very good 
suggestion because if grading is done 
at growers’ level, the  quality  will' 
be improved. But I think we* Should 
rely more on educating the  grow
ers rather than making a statutory
provision which may be harrassing to*
them.
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The other point  made was about 
monopoly houses in the cigarette  in- 
dustry. The  cigarette  Industry is 
notified in the Industries (Develop
ment and Regulation) Act, Schedule 
one. T1»e MRTP Act and the Foreign 
Exchange Regulation Act are  fully 
enforced, and if there is any violation 
of it, the Board will fully cooperate 
with thtt authorities because that is 
-our policy.

SHRI  P.  VENKATASUBBAI AH: 
Is it not in force now?  What is the 
new thing you are saying?

iSHRI  VISHWANATH  PRATAP 
'SINGH: That is  what 1 am  saying. 
The Board will co-operate  with the 
.law.

SHRI K. S.  CHAVDA  (Patan): 
That means the equity of foreigners 
will be reduced to 40 per  cent?

SHRI  VISHWANATH  PRATAP 
SINGH: I do not think I have to deal 
with elementary matters; these  pro
blems are taken  care of the  MRTP 
Act and the Foreign Exchange Regu
lation Act.

SHRI K. S. CHAVDA:  They  are
.making huge profits.

SHRI  VISHWANATH  PRATAP 
’SINGH: This is not the forum where 
these  problems  can be sorted out. 
There are separate Acts dealing with 
them.  The essence  of the Bill  is 
•that tobacco is an agro-product  and 
we are dealing with it under this Bill 
as such.  The other aspects can be 
dealt with under relevant sections of 
.other legislation.  With theses  re
marks, I commend the Bill

MR. DEPUTY-SPEAKER: The ques
tion is:

“That the BUI to $rov»**for the 
development under the control  of 
the Union of the tobacco  indus
try, be taken into consideration".

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall 
it*ke up clause by clause consideration

on the next occasion. (Interruptions)— 
What do we do?

PROF.  MADHU  DANDAVATE 
(Rajapur): On a point of order.

MR.  DEPUTY-SPEAKER: What is 
the point of order?

SHRI K. RAGHURAMA1AH:  No
point of order.  He is not  raising 
it.

MR. DEPUTY-SPEAKER: We have 
crossed the time  limit for {private 
Members* business by ten minutes. 1 
thought we should take  up this  on 
the next occasion but unfortunately 1 
do not find Shri Shyamnandan Mishra 
here.

SHRI K. RAGHURAMAIAH: I have 
told him that it will be taken up a 
little later.

MR. DEPUTY-SPEAKER:  I have
no  objection if the House  agrees.

"SHRI K. RAGHURAMAIAH:  The
House agrees— (Interruptions).

MR. DEPUTY-SPEAKER. I do not 
not understand  what has happened 
to the hon. Members. They will not 
even allow me to say what I want to 
say to regulate the business.  T am* 
saying that if it is the desire of the. 
House to go through with this Bill* 
let us go thropgh with it. We take up 
clause by clause consideration. Thera 
is an amendment to clause 2 by Shri 
Jyotirmoy Bosu.  He is not here. 
The question is;

“That clause 2 stand part of the
Bill.”

The motion teas adopted.

Clause 2 was added to the BUI 

Clause 3 was added to the Bill

MR.  DEPUTY-SPEAKER:  There
are a number of amendment* to the 
other clauses.

SHRI PATTABBI  RAMA  RAO.
I am not mo?in# my amendments.



MR. DEPUTY-SPEAKER: '  The 
others who have tabled  amendments 
%re not present now.  So, I put clau
ses 4 to 33 to the vote of the House.

The question is:

“That clauses 4 to 33 stand part 
of the BiH.

The motion wag adopted.

Clausea 4 to 33 were added to the 
Bill.

Clause 1—(Short title, extent and 
commencement).

Amendment made:

Page I, line 5,—

for “1974" substitute "1975" (7)

(Shri Vishwanath Pratap Singh)

MR.  DEPUTY-SPEAKER:  The
question is:

“That clause 1, as amended, stand
part of the BiU.”

The motion too* adopted.

Clause 1, as amended, was added to 
the Bill

Enacting Formula

Amendment made:

Page 1, line l,—

for “Twenty-fifth Year” substitute— 
“Twenty-sixth Year** (6).

(Shri Vishwanath Pratap Singh)

MR.  DEPUTY-SPEAKER:  The
question is;

“That the E« acting  Formula, as
Amended, stand »axt of the Bill.'*

; *
Th0*matfon too# adopted.

tffce Enacting Formula, as amended* 
was added to the Bill.
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MR. DEPUTY-SPEAKER; The ques
tion is:

“That the litle stand part o£ the 
Bill”.

The motion was adopted.

The title was added to the Bill.

SHRI  VISWANATH  PRATAP 
SINGH: Sir, I beg to move:

“That the Bill, as amended,  be 
passed.”

MR. DEPUTY-SPEAKER: The ques
tion IS;

“That the Bill, as amended,  be* 
passed.**

The motion too* adopted.

15.45 brs.

COMMITTEE ON PRIVATE MEM
BERS’ BILL AND RESOLUTIONS

SHRI S. P.  BHATTARCHARYYA: 
(Ulubena). Sir, I beg to move:

•‘That this House do  agree with 
the Fifty-first Report of the  Com
mittee on  Private Members' Bills 
and Resolutions  presented to  the- 
House on the 28th February, 1975.”'

MR DEPUTY-SPEAKER: The ques
tion is.

"That this House do agrw  with, 
the F»fty-first Report of the Com
mittee on Private Members’  Bills- 
and Resolutions  presented to the 
House on the 20th February 1975."

The motion teas adopted.

15.46 hr*.

RESOLUTION  RE.  GROWTH  OF 
FASCISM IN THE COUNTRY

MR. DEPUTY-SPEAKER: We now 
resume discussion on the resolution 
moved by Shri Shyamnandan Mishra- 
on the 30th August 1974. He had just* 
started.


